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Identification Of Prisoners (Bombay Amendment) Act, 1953

58 of 1953

[02 November 1953]

PREAMBLE
An Act to amend the Identification of Prisoners Act, 1920, in its
application to the State of Bombay.
WHEREAS it is expedient to amend the Identification of Prisoners
Act, 1920 in its application to the State of Bombay, for the
purposes hereinafter appearing; It is hereby enacted as follows :-
_________________
1. For Statement of Objects and Reasons, see Bombay Government
Gazette, 1953, Par V, p. 383.

1. Short Title :-

This Act may be called the Identification of Prisoners (Bombay
Amendment) Act, 1953.

2. Amendment Of Section 3 Of Act Xxxiii Of 1920 :-

I n section 3 of the Identification of Prisoners Act, 1920, in its
application to the State of Bombay (hereinafter referred to as the
said Act), in clause (b), the following shall be added at the end,
namely :-
"or under section 93 of the Bombay Prohibition Act, 1949."

3. Insertion Of New Section 4A In Act Xxxiii Of 1920 :-



After section 4 of the said Act, the following section shall be
inserted, namely :-
"4A. Taking of measurements, etc., of habitual offenders against
whom restriction order is made.-
Any person against whom an order of restriction has been made
under the provisions of the Bombay Habitual Offenders Restriction
Act, 1947, shall, if so required, allow his measurements and
photographs to be taken by a police officer in the prescribed
manner."

4. Amendment Of Section 8 Of Act Xxxiii Of 1920 :-

In section 8 of the said Act, in clause (e) of sub-section (2), for the
words and figure "under section 3" the words "in accordance with
the provisions of this Act" shall be substituted.


